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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 03/2023

In the matter of:

Sh. Manish Kumar ...Applicant

Versus

Govt. of NCT of Delhi & Ors. ...Respondents

STATUS REPORT ON BEHALF OF DELHI POLLUTON CONTROL
COMMITTEE.

IT IS MOST RESPECTFULLY SHOWETH:

1. That this Hon'ble Tribunal taken up the present matter on 08.12.2023 on the

basis of public complaint filed by Mr. Manish. Applicant has filed the present
application with the prayer to remove illegal encroachments and illegal

constructions at pond in Kishangarh (Village Mehrauli).

. That, in compliance of the orders passed by this Hon'ble Tribunal a joint
inspection of the site was carried out on 08.08.2023, by the team of officials
of DPCC, Wetland Authority of Delhi, DDA, Revenue Department (South
West). During the inspection it was observed that there is a boundary wall
around the pond built by DDA and some amount of sewage water was being
discharged through small drains from the houses into the pond despite having
sewerage system in the locality. Copy of the joint inspection report is
enclosed herewith as ANNEXURE-1.

.~ That, in view of the joint inspection, DPCC has issued directions to Delhi Jal

Board to ensure that the sewage should be treated before discharging the
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same to any surface water and submit ATR within 7 days. Copy of the letter

dated 02.02.2024 addressed to DJB is enclosed herewith as ANNEXURE -2.

4. That, response from Delhi Jal Board is awaited.

5. In view of the above, the present status report may kindly be taken on record.

(Dr. B.M.S. Reddy)
Sr. Environmental Engineer
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